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DELHI STATE LEGAL SERVICES AUTHORITY 
(Constituted Under the 'Legal Services Authorities Act, 1987~ an Act of Parliament) 

Under the Administrative Control of High Court of Delhi 

Central Office, Patiala House Courts Complex, New Delhi - 110001 

Ph. : 23384781, Fax: 23387267, Email : estabwlng-dslsa@nlc.ln 


www,dslsa.org 24x7 Toll free Helpline Number: 1516 

Lastdate of submissionof application: 30.03.2019 . 

. Advertisement 

Delhi ,State Legal Services Authority invites application from eligible Indian 
;. Nationals for selection/appointment on the post of Other Persons;1v1emb,ers, 

Permanent Lok Adalat-III (PUS) to be established under Section 22B, Legal 
Services Authorities Act,.1987 fo~ a period of 02 years as per the following terms 
& conditions .~ . 

" . 

Terms & Conditions:., 

.). i\ persoll who is, or has been, in the employment orany Central or State . " 	 ' 

Electricity Authority or in Distribution Companies with experience of 
more than 20 years itl service and/or who has obtained selection grade.or 
super time· scale in. the highest cadre in the concerned 
Department/Undertakihg/Company/PSU and conversant with te'chnic~ 
aspect of generation, pistribution and supply of ele.ctricity., besides lying 

'down of." the tarifE., and assessment of bills or charges for consumption of 
electricity and disputes arising there from; 
Provided that such candidates with Legal Background shall be preferred. 

,2. 	 The initial· appointment for Other Person/Member shall be for 2 years 
only, which shall be extendable at the discretion of the. Hon'ble Executive 
Chairman of the Delhi State Legal Services. Authority for a further 
maximum period of 3 years. Thus the total period of office shall not' 

. exceed 5 years or the atf:..Unment of the age of 65, whichever is earlier and 
they shall not be eligible for re-appointment. 

3. The selection. may be made on the basis of general· reputation. The 
. applicants in consideration 	zone shall be called for interview before a 
Committee to be constituted by the Hon'ble Executive Chairman of the.;' 	 ~ 

" 	 . 
Delhi Stat~ Legal Services Al\thority . 

.o" 	 ,I,. . 

, .• i • 

, . . 
.' :l.;* 	 ~" " • 1 '. . ~', 

",1(1* , 
, 	 ... " ,.: 

," 'r', 

'".! 	• 

. I ,
: 1 • ' ~ : ! ~. .' . 

'.' '. ~ 

http:grade.or
http:www,dslsa.org
mailto:estabwlng-dslsa@nlc.ln


, 	 , 

4,. 	 The terms and conditions of service of Other persons/Members, 
Pennanent Lok' Adalats includirig the fesignati~)l1 and removal shall be 
,1, 

, ''1 	 governed by, the ternIS and conditions outlined ~n Pennanent Lok Adalat 
(Other T'erms and Conditioils of Appointment qf Chairpersons and other 
Pe(sons) ,Rules, 2003 read with Pennanent Lok Adalat (Other Terms and 
CO~1(liti~ns of Appointment of Chairpersons ahd other Persons) Rules;, 

2008 and Pennanent Lok Adalat (Other T~nns arid Conditions of 
, 	 I . 

Appointment of Chairpersons and other Persons) Rules, 2016 as amended 
. I ' 

vide notitication F. No. A-60011/1 0/20 I 2-Adrim. III (LA)/LAP aUS) 
, . 	 I 

datt;d 22ml June, 2016 of Ministry of Law and Justice, Government of 
India, and. other relevant. rules applic~ble. to the Government Servants in­

.f<;>rce, , ~ 
5. 	 The si~ng fee ofother Persons/Members shall be Rs. 1500/- per sitting; 

. . 	 " 

6. 	 For the I~llrpose of attending the sitting of PIA the Other Person/Member
I ' , 

sh<,l1l be entitled to' Conveyance Allowance of rupees five thousand per 
, 	 . ,', . . 

month. 

7. 	 The Other Person/Member before appointmeilt shall have 'to take ,an 
. " 	 l 

undertaking rJlat he does and will not have any such financial or other 
interest as is likely to affect prejudicially his functions as' such Other 
Person/Member. ... 

J 

,8., If any, Other Person/Member, PLA (PUS) fails 'to join .within the 

stipulated' period! the Hon'ble Executive Chainnan, DSLSAshall be 
, competent to appoint any other person from the 'available waiting list of 

OrJler Persoils/Mem,bers. 

" 9. 	 The applicalltselected for rJle post of Other Person/Member shall submit 
rJle statement of property in detail before taking overcharge within 10 days 
of publication of the final selection list, failing which the appointment shall 
be de,emed cancelled. 

IO.Eligible 	appliccU1t shall submit their application in the'prescribed fonnat 
, (Annux ure-A 1) complete in all respect and sent jt on email address 

estabwing-dslsa@nic.in from their email IDs latest by 30.03.2019. 

'. 	 ," II.Applications . "~t1ich ,are incomplete or received after the las' ",.J1'
submission of application shall not'be entertained. 

, 	 \ AANI:.~~ 
. 	J~ '\!J~ 
(SANJEEV JAIN) 

MEMBER SECRETARY' 

, , 

,'., . 

--~--~--~--~~~~--------------------------~----~--------
. ';. 

.~.' " .. 	.'.~ 

mailto:estabwing-dslsa@nic.in


•• 
. .. 	 Annox"e-A I 	 . 

Application (Proforma) for the post of Other Person/Member, 
" . 

Permanent Lok Adalat 
(Established under section, 22-B of the Legal Services ~uthoriti~s Act, 1987) 
. (To b~ filled personally by the applicantj I . 

I 
. . 	 . I 

L Name: ................. :.............................................. . 

.(CaPi~~1 Letters) ',". '. . I . Self attested 
photograph2 . 	 .fathel s Name/Husband s Name ..................... ,........... .. 
.' '. .., . '. I 

3. 	 Present·Address: ..................................................... . 


. , .................................................................. .1. ...... . 


, i.'·· . I' I" 
4. : Permanent Address : ............................................~ .... .. 


................................................................... J ....... .. 

I 

~.: 	 D.ate of Birth (dd/mm/yy) ............ : ........................ :.......... 


... 
6. 	 Date ofReti~ement from Service: .................................... , 


?, " 

7. 	 Post held atthe time of retirement: ........................ ; .... :.. .. 


8. 	 Disciplinary actionlcrimimll case,.if any; 
Taken during service/presently pending, provide details on 
Affidavit: .......... :............................................................. 

9.. Experience ifany of having worked in any Legal Services Institution: . 

••••••••••••••••••••••••••••• 9 ••• : •••••••••••••.•••••••••••••••.••••••••••••••••••••••• 

10.' Educational Qualification: ................................................. . 

" 
1 L Any other special qualification/achieyement : ............................... , 
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(lfyes,.submit No objection Certificate) 

13. Details of Property: ............... :...................... ;..................... . 

(Tobe submitt~d by the candidates, finally selected before the joining) 

14.' Details ofF-amily Members : ...................... ~ ........................ .. , . 

15. Contact No. : ...................................... :............................. . 


16. EmaillD : ............................................. :........................... 


Date: 


Place: Signature ofapplicant 


Note: Application are advised to exercise due diligence in filling the applications as the 
 -.
DSL~A reserves the ,right to accept any additionaVamenqed/revised 'application. 


